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l.CRDER DATED 17=-05-2C02,

Applicant,ad EDBEM in Mayu rbhan j Distri.ct,

was convicted u/s,148,325/149 and 323/149 of the
Indian Penal Code and therefcre,he was dismissed
from . service vide‘Anne)-:.ure-l,dated 31-12-1991,
The Applicant carried the matter of his conviction
to the Hon'ble High court of Orissa in crl.Appeal
No.98/91;which was decided on 13-1-2001.0n perusal
of the Appellate Court Judgment, (Annexure-2)

it appears that the Applicant was acquitted on

benefit of doubt,Thereafter,on consideration of th
—— ,

representaticn of the Applicant,he was reinstated

to service,under Annexure-4, dated 25-6-2001, Howev

\f

he has been denied the wages for the intervening
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pericds,.In obedience of the said reinstatement
order,under ANnexure-4,dated 25-€6-2001, the v
Applicant is presently continuing to serve as
EDBPM.After his reinstatement,the Applicant has
3 Qegented .

e Q;nder Annexuee-5,dated 15-10-2001>
to the autherities to get the wages of the
intervening pericdg and it is the case ¢f the
Applicant that ne actiocn has yet been taken on the

NS

;uhe has filed

said representaticn,at Annexure-S
the present-Original Application for redressel of
his grievances, sSince the representaticn,under
Annexure-5, dated 15-10-2001 is pending with the
Respondents, this Original Application is premature,
Howevek, in the facts of this case, this case is
disposed of ;vith @ directicn te the Resipondents to
consider the representaticn ©f the Applicant,under
AMnexure-5, dated 15-10-2001 and pass appropriate
orders,within a pericd of six months hence,

In the peculiar facts and circumstances,
this Original Application is directed to bDe
Regd., for statistical pupposes and a number be
given.

Copies of this order alongwith copies
of the Original Applicatien alengwith its
annexures be sent to the Respondents,at the cost
of the App]_i(:ant) by Regzj.post with Ap, Adwocate
for the Applicant Mp,Rath, undertakes to file
the required postages by 24.5,2002 for transmissiocn
of coples of this order alongwith copies of the
Original Applicatien with its annexures to the
Respondents.

Coples of this order ve alsc given to the

Advocate for the A pplicant Mr.Rath and leamed

Additicnal standing Counsel M:.S.Behera (en whem a




copy of this Original Applicatien has been served by

24.5-2002, > 3
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